CHAPTER LIII-A

TRANSFER OF CASES UNDER ARTICLE 139-A OF
THE CONSTITUTION

923A. Supreme Court to be informed stage of the pending case — The
Prothonotary and Senior Master shall on receipt of the Supreme Court order to
show cause why the case should not be withdrawn from the file of the High
Court, inform the Registrar, Supreme Court within four weeks the stage at which
the case is pending in the High Court.

923B. Service of notice on the Respondent — The Prothonotary and
Senior Master shall on receipt of the order calling upon the party to show cause
why the case should to be withdrawn, enter the order in the Register and serve the
notice on the respondent not less than six weeks before the date fixed for final
hearing of the application in the Supreme Court.

923C. Transmission of record and proceedings — On receipt of the
Order of transfer of the case, the record and proceedings shall be transmitted to
the Supreme Court when the case is ripe for hearing.

923D. Printed copies of paper books to be sent — The Prothonotary and
Senior Master shall transmit to Supreme Court twenty five printed copies of the

record and proceedings of the transferred case within six months from the date of
the Order.

923E. Provisions contained in Chapter LIII to apply to applications
under this chapter — The rules contained in Chapter LIII regarding service of
notice, costs, processes and printing and preparation of record shall mutatis
mutandis apply to the transferred application under this Chapter.

923F. On transmission of printed record, Office to give notice to the
parties concerned — The Prothonotary and Senior Master shall give notice to the
parties of the transferred case regarding the transmission of the printed record to
the Supreme Court simultaneously with the transmission of the record.



